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fThe 29th December 1943
No. 11863-S.T.—The following notification, issued by the 

Textile Commissioner, is republished for general informa
tion.

fThe 29tli December 1943
No. 29623-A.—The following notification, issued by the 

Government of India, Legislative Department, is re
published for general information. By ordor of the Governor

C. 3. JHA
Secretary to Government

By order of the Governor 
V. RAMANATHAN 

Deputy Secretary to Government 
New Delhi, 8th December 1943 Bombay, 11th December 1943

No. F. 43-III/43-C. & G.—The following notification by No. 34-Tex. A(15)-2/43—In pursuance of Clause .,10 of 
His Excellency the Viceroy and Govcrnor-Ge.ieral, dated the Cotton Cloth and Yarn (Control) Order, 1943, I hereby 
the 30th November 1943, is published for general infor- fix the maximum prices ex-factory at which yarns of the 
mation :— following descriptions <may bo sold :—

ljs Waste Rs. 4-8-0 per 10 lbs.
2s Waste Rs. 4-14-0 per 10 lbs.
14s Waste Coloured Mixing Rs. 4-10-0 per 10 lbs.

t
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“ In oxercise of the powers conferred by sub-section 
(2) of section 63-D of the Government of India Act, as set 
out in the Ninth Schedule to the Government of India Act, 
1935, I, Archibald "Percival, Viscount Wavell, hereby pro
rogue the session of the Council of State.

9

IWAVELL
Viceroy and Governor-General Price per 10 lbs. SfCounts Cotton StrengthDEPARTMENT OF SUPPLY AND TRANSPORT

NOTIFICATIONS Single Two-fold K
*

(1) (2) (3)The 29th December 1943
No.. 11860-S.T.—Tiie following notification, issued by the 

Government of India, in the Department of Industries and 
Civil Supplies, is republished for general information.

By order of the Governor 
C. S. JHA

(4) (5)

Rs. A. P. Rs. A. P.

Indian 225 lbs. 
150 „ 
112 „ 
125 „ 
104 „ 
89 „ 
87 „

10 4 0 
10 8 0 
10 12 0 
12 8 0 
12 12 0 
13 0 0 
15 4 0 
15 8 0
15 12 0
16 2 0
16 8 0 
18 8 0 
19 0 0 
19 4 0 
19 8 0 
22 12 0 
23 2 0
23 8 0 
30 0 0 i 
30 6 0 ! 
30 12 0 i 
42 0 0 1

Carded j 
45 0 0 j 
Combed j 

58 0 0 
Carded i

6i o o ;
Combed :

li 2 0 
116 0 
11 10 0
13 12 6
14 0 6
14 4 6 
17 2 0 
17 9 0
17 15 6
18 9 0
19 2 6

.6
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Secretary to Government 10
New Delhi, 27th November 1943 

No. 71-Tex(3)/43—In pursuance of sub-clause (a) of 
clause 3 of the Cotton Movements Control Order, 1942, 
the Central Government is pleased to direct that the 
following further amendment shall bo made in the Gen- 
oral Permit No. 1, issued under tho said order and pub
lished with the notification of the Government of India 
in the Department of Supply, No. 1117, dated the 19th 
November 1942, namely :—

In clause 1 of the said General Permit under the head
ing “ West Zone ” aft3r the words “ including all those 
stations ” tho following shall be inserted, namely:—

“ except Khandwa which will bo in tho Central Free 
Area.”

12
14 ;
16
18 78 »»

:
20 70 ft22 64 I) ;24 58 »»26 52 21 2 6ft23 4S 21 10 6 

21 15 0
23 5 6
26 2 0 
26 10 6 
27 3 0 
33 6 0
33 14 0
34 7 0
47 S 0

ft

30 45 ft

32 42 ft

40 32 ft42 I »*
44 I
40 j Foreign 
42

30 ft

29 9 9
40 „ 
33 „ 
36 „ 
30 „

44
GOH. M. PATEL

Deputy Secretary to the Govt, of India 
The 29th December 1943

No. 11861-S.T.—Tho following notification of the 
Government of India, War Transport Department, is 
republished for general information.

T)

60 37 „ 50 8 0
80 22 „ 66 12 0
80 25 „ 69 12 0

By order of tho Governor 
C. S. JHA

Secretary to Government

i

1. All prices arc for Grey Yarns of full count, subject to 
standard tolerancos, full reeling, in hanks, packed in 10 lb. 
bundles and in bales.Hew Delhi, 10th November 1943

jjw*- *r,*r 2,“ -* ■>the Central Government i. plowed lo nmk. th. Slicing th« 2 6>U indmtrf.
amendment to the Second Schedule to the Motor Vehicle 3. l'or odd counts and half counts 4s to 22s add basic 
Spare Parts Control Order, 1943, dated the 16th September dillerences up or down at 4 annas per 2 counts per 10 lb 
1943, published in Part I of tho Gazette of India, dated 4. Bleaching charges Rs. 1-4-0 per 10 lbs.

Ford' under the column 'Other 5' f charges Rs. 5-0-0 per 10 lbs.
Vehides1 hi the Second Schedule substitute "3. Ford- «• ^mg charges Rs. 10-0-0 per 10 lbs. Fast to bleach

other than motor cars of 8 «dl
Addl. Dy. Secy, lo the Govt, of India

per ply toanna

Rs. 3-12-0 O r d i n 
colours.

a r y>»
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'fix the maxim-im prices ex-factory at which yarns of tho 
following descriptions may be sold :—

14:3 Waste Rs. 4-S-O per 10 lbs.
2s Waste Rs. 4-14-0 per 10 lbs.
14s Waste Coloured Mixing Rs. 4-10-0 per 10 lbs.

7. Cheesing and/or coning charges') Rs. 1-S-O per 10 lbs. 
including case packing. up to 30s. 

Rs. 2-0-0 per 10 lbs.
over 30s.j

S. The maximum retail price, shall be 20 per cent, above 
these prices, or above the actual ex-mill contract price 
stamped on the Texmark label, whichever is less.

M. K. VELLODI 
Textile Commissioner

!

Price per 10 lbs.

,.v. StrengthCounts ! Cotton
; Single Two-foldThe 29th December 1943

No. 11864-S.T.—The following notification, issued by 
Government of India in the Department of Industries and 
Civil Supplies, is republished for general information.

By order of the Governor 
C. S. JHA

Secretary io Government

(4) (5)(3)(1) (2)

Rs. A. Rs. A. p,

11 2 o 
11 0 0 
11 10 O'
13 12 0
14 0 0 
14 4 6 
17 2 6 
17 9 0
17 15 6
18 9 0
19 2 6 
21 2 6 
21 10 0
21 15 0
22 5 6 
26 2 0
26 10 C
27 3 0 
33 0 0
33 14 6
34 7 0
47 8 0

225 lbs. 
150 „ 
112 „ 
125 „
104 „
89 „ .
87- „ 
78 „
70 „
04 „
58

10 4 0
10 8 0 
10 12 0 
12 8 0 
12 12 0 
13 0 0
15 4 0
15 8 0
35 12 0 i
10 2 0
16 8 0 
18 8 0 
19 0 0 
19 4 0 
19 8 0 
22 12 0 
23 2 0 
23 8 0 
30 0 0 
30 0 0 
30 12 0 
42 0 0
Carded 

45 0 0 
Combed 
58 0 0 
Carded 

61 0 0 
Combed

Indian4
6 99

8 i* 9New Delhi, 17th December 1913 
No. TCS. 22(2)—In exercise of the powers conferred by 

clause (e) of sub-rule (2) of rule SI of the Defence of India 
rules, the Central Government is pleased to direct that 
every person carrying on any undertaking which involves 
the import, purchase or sale of any of the dyes and chemi
cals specified in the first column of the form herewith 
annexed shall submit to the Textile Commissioner, Bombay, 
so as to reach him not later than the 15th January 1914, 
a return in the said form giving all the particulars called for 
therein. Provided that the particulars called for in 
columns 3. 4, 5, 7 and S need not be supplied by persons 
who are not importers.

10 99

12 99

14 99

16 99

18 9 9
20 !99

22 99

24 99

26 5299 » i
28 48 „

45 „ 
42 „ 
32 „
30 „
29 „ 
40' „ 
38 „
30 „ 
30 „

i99

30 99

32 99

40 Ar9 9

42
T44 » '

40 Foreign
42FORM

Names and address of consumer, importer or dealer •

99

44 9 9
60

60 37 „ 50 8 01
i Quanli'ie? covered

ttcS a I valid import
! 0 ^ | II.cnee not yet

i= o ® received

99

j Quan Uy in lb?.
I nctual.y iiup-.rtjil 

during 80 22 „ 66 12 0
I? IHP

js \ *
c. !c!s=i1 8
u2 | '1^'* I

780 25 „ 69 12 0: I >>! II : lXame of Dye or , 
Chemical p i g| 

15 ! 16
U j S?
g I
3 ! g5"

!C
: 5

. f-5 ! E-
i p ; -

i 5 ! 1gei 1 1 1. All prices are for grey Yarns of full count, subject to 
standard tolerances, full reeling, in hanks, packed in 10 lb. 
bundles and in bales.

2. For folded Yarns over 2/fold add 1 anna per ply to 
the 2/fold price indicated.

3. For odd counts and half counts 4s to 22s add basic 
differences up or down at 4 annas per 2 counts per 10 lb. . j

4. Bleaching charges Rs. 1-4-0 per 10 lb.
5. Mercerising charges Rs. 5-0-0 per 10 lb.
6. Dyeing charges Rs. 10-0-0 per 10 lb. Fast to bleach

colours.
Ordinary 

colours.
~Rs. 1-8-0 per 10 lb.

up to 30s 
Rs. 2-0-0 per 10 lb.

over 30s.
8. The maximum retail price shall bo 20 per cent above 

these prices, or above the actual ex-mill contract price 
stamped on the Texmark label, whichever is less.

M. K. VELLODI
Textile Commissioner

: i is 
j is I fl-

I

'
(1) (.) (3) • (4) (6)(L) (7) (8)

IDyes 
Basic colon rs 
Sulphur colours .. ! 
Napbthoi 
Bases
Vat Colo-rs: pow

der paste. 
Indigo-sols
Baiid fast colours’ 
JJiazo co ouis 
Indigo (Synth* tic: 

iis ti'.msof l0 i*er 
cent;.

Alwirice {in terms 
of 21 rer cent). 

Aniline salts 
Chemical* 

Antraquinoue 
Beta Napt’-ii 1 
Chlorate of Soda 
< hrouiluta Acetate 
Form os ul 
Ilvr.rosulpbitc of 

Soda.
Meta-tf 1 n y 1 c n c- 

Diamine. 
Bacgchte C 
Shirlao p-s'e 
Sodium Nitrj e 
Sodiuui Acetate • 
Tartar Emetic or 

Antimony sa t 
Ziue Chloride

: i:i j
t

i ! ii 1 i
i!

:• I . Rs. 3-12 0. ! >>
! j :i! !! 7. Cheesing and/or coning charges 

including case packing.
! i

i
i; |!i:

!I
I !i

Separate figures must be given for each Category of dye 
and each chemical.

■

COMMERCE AND LABOUR 
DEPARTMENT 
NOTIFICATIONS 

The 29th December 1943
No. 29679-Coral.—The following notification of the 

Government of India in the Department of Labour is 
republished for general information.

I, the undersigned hereby certify that all the details 
given i.i the statement above are true and correct to the 
best of my knowledge and belief.
Full Address:—
Date

Signature

M. K. VELLODI
Textile Commissioner

By order of fhe GovernorThe 29th December 1943
lr

W. W. DALZIEL 
Secretary to Government

No. 11865-S.T.—The follow ing notification, issued by tho 
Government of India, Department of Industries and Civil 
Supplies, is republished for general information.

By order of the Governor
New Delhi 16th December 1943

No. L.W.I.S.-823(5)—In pursuance of clause (/) of 
section 6 of the War Injuries (Compensation Insurance) 
Act, 1943 (XXIII of 1943), of the Central Government is 
pleased to specify all employment undor the Crown for the 
purposes of the said Act.

C S. JHA
Secretary to Government

Bombay, 11th December 1913
No. 34-Tex. A(15)-2/43—In pursuance of clause 10 of 

the Cotton Cloth and Yarn (Control) Ordar, 1943, I hereby D. S. JOSHI
Deputy Secretary to the Govt, of India
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Government or by the Chief Commissioners of Delhi, 
Ajmer-Merwara, Coorg and Panth Piploda.

New Delhi, 11th December 1943 
No. L.-R. 1G(1)—In exercise of the power3 conferred by 

rule 81-A of the Defence of India Rules, the Central 
Government is pleased to direct that the following further 
amendment shall be made in the order of the Government 
of India in the Department of Labour, dated the 21st 
August 1942, narnoly :—

In clause (in) of the said order, for the words

The 29lh December 1943
No. 29681-Com.—The following notifications issued by 

the Government of India, in the Department of Labour, 
are republished for general information.

By order of the Governor 
W. W. DALZIEL

Secretary to Government
New Delhi, 11th December 1943

No. L.-R. 16—In exercise of the powers conferred by 
r-*- sub-section (4) of section 2 of the Defence of India Act, any trade dispute has been referred to a

1939 (XXXV of 1939), the Central Government is pleased Inquiry ”, the words “ when any or all of the matters of a
to direct that the powers conferred and the duties imposed trade dispute have been referred to a Court of Inquiry
on the Central Government by sub-rule (3-A) of rule 81-A shall be substituted,
of the Defence of India Rules, shall be exercised or 
discharged as the case may be also by any Provincial

i “ when 
Court of

D. S. JOSHI
Dy. Secretary to Qovt. of India 

Printed and Published by S. H. Khan, Superintendent, Govt. Proas, 0. G. 40—323—31-12-1943CUTTACK :


